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MR. DEPUTY-SPEAKER: Now, we will take up Item No. 14, Disaster Management Bill,
2005. The time allotted with us is three hours. One hour and eighteen minutes have
already been taken and one hour and forty-two minutes are left with us. When the House
was adjourned, Shri Mohan Singh was on his legs. Now, I would request Shri Mohan
Singh to continue. Shri Mohan Singh — not present.

Shri Vijayendra Pal Singh.

SHRI VIJAYENDRA PAL SINGH Sir, I stand to speak on the Disaster Management Bill,
2005. This Bill 1s a much needed Bill, and everybody knows that disaster is not a new
phenomena in any way. Disasters have been happening for centuries and centuries. If you
see, 1n the last 15 years, six major earthquakes have taken place in India, four major
cyclones have taken place and the worst of all was the tsunami. The frequency of
cyclones is everywhere in the world. There has been a Disaster Management Board, in the
United Nations also, and many countries have it. Everybody knows that in America, there
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were three worst cyclones, super cyclones as we call them; Rita, Wilma and Katrina. We
see that with all the money that America has, it could not really cope with the rescue and
the relief. I will not go into the details of that. Let me welcome this Bill that has been put
forth by the UPA Government. I do wish to mention here that this Bill was drafted by us,
the NDA Government, much before and it could not come to the House and see the light
of the day. It was for very many reasons. It is worthwhile mentioning that before this Bill
has come to the Parliament, the Gujarat Government has a Disaster Management Act
already in place. I have got a first hand information on a manmade disaster which
happened near Baroda, a train accident, and I had the opportunity to go and see it. This

train accident happened in the wee hours of them morning.... (Interruptions)
MR. DEPUTY-SPEAKER: Silence please.

SHRI VIJAYENDRA PAL SINGH : And because of this Disaster Management Act which
came into existence there, the information went to the Chief Minister and by about 8
o’clock in the morning, the rescue work was already completed. The causalities were
removed to the hospital, the people who died were also handed over, and all this took
place because of this Disaster Management Bill and the Act that was in Gujarat. It 1s
worthwhile mentioning here that because of the tsunami, a lot of Far Eastern countries
who were also wanting to put an Act of this kind into existence in their countries, came
and consulted the Gujarat Government for this.

Let me not delve on that subject a little too long but let me tell the hon. Minister
that the National Disaster Management Authority must have a technologist or a scientist
on the Authority so that a lot of thing which need to be done are also done at that level.

The India Meteorological Department has spent about Rs. 50 crore but I feel that
more has to be done. It needs total overhauling; it needs modernisation; it needs automatic
weather stations; it needs automatic rain gauges; and it needs wind prolifers. It needs
accurate forecasting systems which are much needed in the country. The seismic
networking has to be upgraded. Telecom and other facilities also have to be upgraded. So,
it should cost much more than Rs. 50 crore; it should cost about Rs. 300-400 crore. It

must be given immediately by this Authority.
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Let me also talk about multi-level co-ordination which is required. You have an
Authority; you also have the management committees. What is the subject that would be
in the purview of the management committees and what would be in the purview of the
Authority? That has not been really specified. I feel that this must be informed to the
House by the hon. Minister.

The hon. Minister has stated, when he was talking about this Bill to the House,
that when a disaster occurs, the first step 1s to give relief. I do not agree with him. The
first step that has to be taken is not relief but it is the rescue work. In international fora, it
is called the ‘red zone’. The first 48 hours and 72 hours are most important. First, during
that period, you need to do a lot of rescue work; and then relief comes into play.

In rescue work, I feel the Defence Forces must be involved in some way or the
other at every level because the sort of expertise that they have is very essential. Even
when the Tsunami disaster struck, the Defence Forces, because of the distance of about
1,200 kilometres from Chennai and about equidistant from Kolkata, came into the act and
did a lot of rescue work. I feel that it 1s very important that the multi-level co-ordination
needs to involve the Defence Forces, not just for rescue work but also for training.

Training has to be imparted at every level, through different layers of training.

It has been proposed to have an institute for training in disaster management. I
welcome that proposal but where is this disaster management institute going to be
located? I feel that it should be located particularly in the areas which are prone to
cyclones or earthquakes rather than in New Delhi. It is important that it should be manned
by the Defence Forces.

Sir, may I also point out that the meetings of these management committees have
also to be stipulated, whether these meetings will take place every month or every three
months? Sir, these Committees feel that this can happen to somebody else. When the 9/11
incident happened - that was a manmade disaster, not a natural disaster - in New York,
they thought 'why New York'. They had never thought that it can happen in New York.
We have that feeling. It is a natural phenomenon. We feel that if it is a disaster that
happens, or an accident that takes place, it happens to other people and not to us. So, it is

very important that these district level committees meet very often and they do the
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exercises along with Defence Forces so that they are kept in readiness, which is of prime

importance.

MR. DEPUTY-SPEAKER: Please conclude now.

SHRI VIJAYENDRA PAL SINGH : Sir, I have just started.

MR. DEPUTY-SPEAKER: You have taken more than 10 minutes.

SHRI VIJAYENDRA PAL SINGH: There may occur disasters which are manmade
disasters. There may also occur natural disasters like earthquakes, floods, cyclones,
tsunamis, and avalanches. [ will not get into manmade disasters right now.

Then, the next factor is the affect factor, the extent of area. Like, tsunami
originated 1,200 kilometres away. Accessibility is a problem. Then, we have to see how
much damage and loss has been done. That is where the communication part comes into
play. The communication is very important and it should be informed at all levels that this

has happened, this is the loss and this is what is required.

After that, the next phase is the rescue and not the relief, what the Minister was
talking about. The first thing to be done is rescue and that is most important. You can
divide it into a red zone which is 48 hours, then immediate relief, that is, till about seven
days, then intermediate rehabilitation and lastly, the permanent rehabilitation which can
take a few years. One year has passed since the tsunami had occurred. I had the
opportunity of assessing that. The Defence Forces have done a great work there. Schools
are back. Other works are in progress. That is why, I have been, again and again, harping
on the fact that Defence Forces along with the co-ordination of all other Departments are
very important.

In the end, let me once again welcome this Bill, although it is a belated one.
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SHRI A.K.S. VIJAYAN Hon. Deputy Speaker Sir, I welcome the Disaster Management
Bill 2005 that has been conceived and moved in this august house by the UPA

Government. This 1s a move wrought with farsightedness.

Employment Guarantee Act, Right to Information Act, are the legislative measures
that aim at benefiting the masses ensuring their basic rights. I congratulate the
Government and welcome this Bill as passed by the Rajya Sabha with the amendments
accepted and moved by the Government. One of the poems of our leader Dr. Kalaignar’s
talks about the hapless nature of helpless people as a paper boat swayed by the waves of
the ocean. I find the condition of the people of my constituency Nagapattinam to be the
same. The people in the coastal region are yet to come out of the grip of fear and the grief
of loosing heavily the lives and properties due to tsunami. This welcome Bill is there to
provide a ray of hope in their lives. Series of disasters affected our country in the past
decade one after the other. It started with the earthquake in Latur. Then came the
devastating Gujarat earthquake. Recently thousands of people died in the J&K
earthquake. These three huge earthquakes affected Indian subcontinent in a big way.

Apart from this, four very big cyclone disasters have hit our country causing great

damage. Last year’s tsunami that devastated the southern coasts of the country on 26™ of
December 2004 has left its indelible mark. The relief and rehabilitation measures are still
pending. The recurrent floods and storms and drought conditions cause great calamity and

their woes continue as a sad tale.

In the absence of a National policy pertaining to natural disasters, there were

loopholes in the rescue and relief measures. After almost 60 years of

*English translation of the speech originally delivered in Tamil.

independence, only for the past ten years there has been serious thinking about evolving a
Bill of this kind. As a consummation of this ceaseless effort, this Bill has seen the light of
the day. There was a continuous consultation process among leaders in the making of the
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Bill. Hence, I would like to thank Mrs. Sonia Gandhi, the Chairperson of the National
Advisory Committee for the endeavor to bring this Bill. I also thank her on behalf of our

leader Dr. Kalaignar Karunanidhi and Dravida Munnentra Kazhagam.

Weather monitoring observatories are with the Centre. Remote sensing satellite
facilities are with the Centre. Investigating agencies are with the Union Government. But
still giving a pep to the Federal spirit, this Bill seeks to establish both NDMA and
SDMA. There will be Disaster Management Authority both at the Central and State
level. But at the same time there will be Disaster Management Committees at the district
level. It is a welcome feature that as a people’s representative Prime Minister and Chief
Ministers will be heading the authorities both at the Central and State level. While
welcoming this move, I would like to ask of the Centre as to what would they do to
impress upon certain State Governments that either go slow or resort to unfair methods
and discriminatory methods in extending relief assistance. Sir, any disaster must be
immediately followed with Rescue and Relief measures on the one hand and
rehabilitation and reconstruction projects on the other hand. Both of them call for
different funds. Relief assistance must reach the affected people immediately. At least
during natural disasters there must be a viable mechanism in place to reach the needy at
the district level. Cyclone hit and those affected by rain floods must get safer shelters.
With a clear vision and a farsightedness in planning, mitigation funds must be extended to
thwart heavy damages during natural calamities.

Drought is a natural disaster that hits at the root of agricultural sector and breaks
the backbone of the farmers who contribute to the agro-economic activity that is the
backbone of our economy. Such drought conditions must be forewarned and drought
prone areas must get the attention of agricultural researchers with suitable advice
regarding cultivation methods and about appropriate crops and techniques to continue
with cultivation and agricultural activities. This Bill seeks to gather knowledge to obviate
and mitigate sufferings and thereby suggests the need to consider knowledge as power to
handle the might of Mother Nature. Technologists and experts from various fields are to
be roped in the NDMA. This is a welcome step. The people’s representative in the form
of Prime Minister is in the NDMA. It is not unnatural to have Chief Minister to Chair the

State authority. But will it not be natural to impress upon the delaying and erring State
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Governments that do not extend relief assistance in an impartial manner. Discriminatory
measures must be condemned. I do not know why the Union Government is silent on this
when the far cry of the people 1s quite deafening after every disaster. As far as District
Committees are concerned they must not be left entirely with officials. People’s
representatives like MPs, MLAs and local body members must be included in the
monitoring and implementation committees at the Districts. This decision must be taken
by the Central Government. Immediately after the recent rain flood havoc, our leader Dr.
Kalaignar convened an all party meeting and pleaded with the Centre to extend the
assistance sought by the Government of Tamil Nadu. Cutting across party affiliations
unanimous resolution was passed. They also impressed upon the Government to form all

party monitoring committee at the local level.

I have brought to the notice of the august house on several occasions that the flood
affected and the tsunami affected are not getting timely assistance in the absence of proper
co-ordination. Since co-ordination is missing the tsunami hit people in my constituency
are yet to get the benefit of rehabilitation measures and safer permanent shelters are yet to
be constructed for them. Those who cause hurdles in the way of constructive measures
must be put under check. I would like to illustrate certain instances here. It was
announced that Rs 1000 in cash and 10 kgs of rice would be distributed to the flood
affected families. But in reality, just Rs 800 was given away and a mere 7 kg of rice was
supplied to flood hit families. Though the Centre gave an interim relief of Rs 500 crores,
the Centre’s benevolence was not highlighted. The local Ministers in Tamil Nadu were
found giving them away claming as though it came only from their ‘Amma’. The Union
Home Minister who has investigating agencies with him, despite our highlighting these
misdeeds, remains a silent spectator and we know not why. Our late lamented former
Prime Minister Shri Rajiv Gandhi said in 1985 that out of every rupee we spent for the
poor through development schemes only about 15 paisa reach the needy people. But in
2005 we find in Tamil Nadu only 1.5 paisa out of every rupee spent on the under
privileged reach the pitiable poor.

[ would like to urge upon the Union Government’s coalition led by Madame Sonia
Gandhi to ensure that the money set apart for the poor reach them in full measure.
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As far as farmers are concerned, they are the worst hit in the 4 successive
incessant rain havoc. They have lost almost everything. Only those who have got loans
from nationalised banks get insurance covers. Others who have got loans from private
parties or even those who did not take loan are not given insurance cover after September
this year. This must be extended to December this year. Crop insurance must be
streamlined to benefit all the farmers. The Central schemes meant for farmers must reach
them without going through middlemen. Fishermen must get insurance cover for their
boats. They must get insurance benefit for partly damaged boats also. As this Bill can
ensure a mechanism that can take up measures on a war footing I welcome this Bill while
impressing upon the need to include the people’s representatives in its implementation.
This must not be a mere experimentation. This must continue. We seek to overcome
economic ravages caused by natural disasters with the help of technology and knowledge
through this Bill. This is a constructive move in the wake of destructive disasters caused

by natural calamities. Expressing my support to this Bill, let me conclude.

MR. DEPUTY-SPEAKER: Before I call the next hon. Member to speak I want to make a
request to all the hon. Members. I have a very long list of speakers with me but the time
available is very short. Therefore, I would like to request the hon. Members to make
suggestions only within two or three minutes. I now call Shri Sandeep Dikshit[KMRG6].

sft w=<ity {Hérd sevofta Iurener #EIGw, MU q91 diei &1 Hicl faar sde forg § amuet g=yarg
AT g LY. GRBR 7 3MMuer vde 8w uwqd fhar & # Iu@ wwRA s & oy @sr gon gl
MY el ® f5 awa @t A1 St 21 g g eud dwernn e € gwforg # smuet ard wed gY
TO 2 &l § U a1 FHTG DA Bl G DI BT

# 39 ArEgH H AT 8 JA S Dl QA A D R H Dl AR G ggedl a1
g & a0 # ®& 7 B8l muar S IRAM BT AT IS R AUS FT H fora @ Aaeadsar gl 384
HF-HE-R-TIRA-[SHARER B 1 Al Hel g © ofihd agd Al YT Muey & e ar # 39 [ #
gfen <&M 6 = 3 smuerd suar FEF fdd & Sr=id Ml € AT L Il 87
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9 Wdg W U BIeT A1 IRV YW BT 2| F1 YW DI G & <A ol 739 Hdd H 34
fder & awm srfafm ofR S99 wdafed i gfaemd & @ A ga 3r=aid ot € a1 781 et €7 gl
WE ¥ 9 aRe & 91¢ DT IMMUST & < ofd & AT el ofd 2¢ 9 d1d P! Sexd 39 gic ¥ &
FIfe @™ dR | o9 el § a1 I50 § gW B 9d Sl 8, g IR B @ ard Ml € a9
T IS U B GO IR Ig AHIId U a9 Sl 2] By oFe IR gIee shiaes fSRgae
SR & & folg Il a1 wifcal # o # ufeRug! 81 SRl &, <iged # IId H U9l 8l Sl
g, S W A gU AibSl AR AHR DI [SFIRT & dra § HH-HH A T8l aa1 81 39
HRo F I Rrell #§ 9 @fda S @@ a7 5@ sar & wwfad B 2 S wget wrer T8 e
OTdT & e a8l Sl o4, Al 3R W Sar © 98 A1 el H dC 9T ' SR dIoe el al
Ul 21 W A TS FA S A e € b 39 91 & fU S i Bed 99 9 98 9 (R 9
3ifeha fepar g

G YD Bl Al BR1 b [y A3Fe f$oRey RA dedsd bl 4Rd ARBR
RS el el Bl $9H <@ T § b sH U WIS Bl SWHlel fhal S o @ B
NEH-UGH & AHT Afhs 38 g Aol o™ DI AMALIHT gl 3 IRE I START DY 91 2| SRR
FHLT IS 3 & 915 P &1 &1 B IR AT 77 © b B gaArpt § iR H$ TF1E W e anft
W AT 9 SRNA o I g 3R 9% W ST of WM 8 3R U ABMI Bl Bl 7 [ e SWRd
FR @1 2| Afe 91 ST ST IMURT M & d16, AT Ol fasdwerd amuer o & ag q
FfIHEIRAT & RPlS gad € iR 7 & H&l gl g el ¢ &6 fru-foa 71 9R Fxamn| #9 gl &
qIg I HIRMT B {6 FTRA Yoidl I Tal ot 6 fas 0 aafaq o 8 gart 3 g swna
DR IR e IADT BrIal el Siaf I 3fids qfEhel A & el urd &1 4% e & b v sreew
H B9 J BH 9 DUl DI, I8 d AAAS 8, Ufedd dde | B AT Wigde durai &, ot 59
SeEd ¥ SISl 9T Ay 89 ol &1 Udl gdl 9d T2 STRY HRadl 2| Sl db o9 a1 Jufy
DI 3ifhd B DI a1d 2 TT s Rbled Bl a1d 8, IR A |d e RART S H 3 Y Al Uh
9R 3MYGT 3 & d1§ AN = &1 @il RIT el @i, T I9d Ui AT 3R T T8l o, A8 a7d Sa1al
We WD A dl I bl 2|

S @RE ¥ WIS 9 FAG F 98 W ofdd 8 SRR o d1ey| 39 W] AIEl @ 4
ATl g1 WY 31 dd A 91 SIdb ave o ad Jal & Uls & b "el dedfdec! | 8?2 Wit § fhe
SATdH THIAT T 27 8F S9 ANGl A Dffdd gors! @ Sl diol 39 8h-8 e &x o1 & %,
] fored AT I ARET A DR Wehd B WY 3B & b TUel SIS Ah Sy #oHe
g1 VAT DIy AR T8 q, $H 9 dRE-aRg DI USRI A e T Rifd Sl ol Fard @ 394
T Giifdedt < b fba e A AN Bl Jh¥H 8l Wbl 8, DU 3U BISIATIC [T ST Fehdll
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g, ISPl e 3Ah S R & Wehdl ¢ $9d IR H B a9 g9 1 3R 48R 1 4§ S 8l
FH |

SUTEhel Heled, # o fFe Sk ol ¥l avE | UfASIReT ueTE Bl 91 8, Wi dR
A IORIT & Y YbH & q1€ b a1 & H TR 315 © 1fh Yol DT b VAT AT SN A& Sl
7 amar ol # Reelt @1, @ dR 4 @@ Reelt &1 afiffaa a=ar g R 84 @ fiedt € f& &
THaT g fReeht § 9IS STrstell M| Afb g9 A & I8 M g Siar 2 6 g9 affdar
fafes™ i & S wgg ©: A1 91d RaeR ®hdl @ STeloiel I T8l ¥g urg 3R @8 Sudt| gafed a8
sfgsrora RIfT g o fassft &1 uan w81 garan g gaferd &er arar € f fafess &t Ygfsfen &
JMATIHAT 8l Sl TRl & AGM § 1 2 3Mfidd §I ¥ BT BIC AGM a1 W §, 96 ax #
3l WU | Udl el el Ul ® fob UIhfcieh MUl & AHEA U ATYHI, I+ TR IT TR B Sl
URAT AT 1 ? saferd AW fFaes & fF e a9 @4l ol 1 I8 919 9N 9R dars o b
fpd i & U TR AT Higeel B BT BRI AT | SO I8 TSI 98d Age 8l SR b 3
arell JM9eT A 39 JHA DI BT 7 fbedt w0 # @ wah |

SUTEAE ST, BN U4 Jaarsil 7 ®el 2 b 3l B S ST S| AR U AL @
®Hecy BId §| §IPI UTehlaeh MUST & FHY SIHR gl alfed & el § ®el 7 Hal W= g1 Bl
g Afhs 919 Whfas w9 | BIE AU AN T AT A WE R B R IE I | BTeAlfh Bordex DI
FRaT ¢ b fRIfa FRIFo 5 81 9| 3R @ © 6 I Wi gqar € A1 AraeiRe w0 9§ |
SABIRAT H fTUar R B BT &war b1 gwd 8 1 S| Sirel o | 7 gd 31 9 b a3k
W BE B b g Sl BT Bl T Bel Siredl Aed | TR WH a9 § 3R Pholder AeH
TE § 1 DA A HH - I Aeg DR Ahd & $Ud Sal B f&d & el gy # se fb
S-S B 599 ST @fed | SH-ufafRfY IRER F Aeg B Fha & difdh O B I Nd
q fhar=g 8 &, | I8 91 ST dR IR 3R 8hidhd H 81 dI S-Ufai=d 3(u- a1 3@ Fahd Bl

§ 39 a0 &1 wwedH @Rd g STl ad |HTK el g

10/48



11/14/2018

sft oFid g SUEHET  HEIGd, WG TYE WAl Sif AGd UGl Wegd b1 Wl [ a g H I ¥
CIRSECAGII

B P el 9 o@ W » B 7 feft = 7 wE 7 wE AR smuar st
&l Bl o &A1 <o & &3 wodl # Ul SR Mg @S SMUGT WIpidd il § 3R Py Aa-
4 Bt €1 froar ol gras & S A g8, IS9P BRUT HS T4 F q1¢ 37, SHP! aoig | Al
Dl Ggd SUTET dHhellh g | H Yeb-al fawgafl TR (Ul a1 g1 AT |

# ¥g | Ugcl A1 Ig Be M b 59 9o @I 98d &1 SIrar avgdhdr Y| 59 e & #eq 9
SR WR W) ST AT B Ued e e, 90 WR W ASd AfAfd BT ued ey ' HAl
BT oifehd e Wk R nifea afifa &1 sreuer doaer a8l Nien wr & afafa # fatfRe 593
TR &1 He-sreae a9 M1 21 311 Goid © 6 919 I WR & afifa & sreme gue q941 8 I
R B AT & e g HqH1 2 A1 el WX Bl AT B siege e gRkig b1 seder a1 arde
BT ARy |

U HEled, AW Hewqul ad I8 © f& 59 afafd & forg S e e o @ g, 9% o
el B Afed[RB7] | aIifeh SUar @& aR H el T8l Sl Webdl [ 3@ I8 & Alel q1e (R, @R
AT 916 RN AT S AT 918 R | Sl T § S gy WTaemd 8idl &, goflc 9 ol U1 39
amuer |fAfd & fow e SRim, a8 & ofw &1 811 @12yl S gl &1 O ofwd T8 Bl g
qg Foldl Yedl &l SX WRe ¥ Yg YA Wl o T8l BT |@iey| wife widd # o drell muar fehdt
TSI B GH! B, Ig BH ol O Ahd | $AfAY T g MUl JAM A 95 A D SRRd ST | B
@ ¢ f o W WY Srrverd o B SRy anft aftierrg SR TR # ey o, TN Wy ¥ oy
WRHR BT I &M Bg ARBR & U B IR% &l gl gaferg At Rufa # wog § iR el 9 o
DI ST XS A SR & god 99 B HH A 09 R S A auer H fer gy 2 a1 ifda 2 9%
I Heg & Wb, VAT a1 g @Ry

SuTEE Hered, 3l TR Ud AR 6e J el {6 o auar T B § S I 9o
@ ST &1 SR TS PRI STHBAT PR I8 ¢l I8 Hl U R Bl el 2| ST&i del 9 v R
e Bt 2 3fR el o) omuar ot € o U fham g9 ark ® o =nfey, aifes s smuar fAfe
¥ 84 I PV Ace < ¥b | 5T I5T1 § qR-9R, B ATl Y UMW <Al &, 981 W g ghaol b
P 919 T& el Pel TS 2l THIfAIU Bg, ISA Bl TS IE 8, I Nl Bl R T | 8, 39 W A
T8I q1d Bl Sl 2| §¥Ieb 3Telral Sl W1 € 981 §haal 8, 98 ot el 8I91 ey, a8 Ul g8 Bl
H ST BMT A8y §9 94 ardl 1 s9H Jrag™ 8, I8 ded axd gy # 39 a4 &1 AT @var gl
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SHRI SUGRIB SINGH Hon. Deputy Speaker Sir. I am grateful to you for allowing me to
speak on this Bill on Disaster Management. The State of Orissa is the capital of India so
far as natural calamities are concerned. Whether it is flood, cyclone, super-cyclone,
drought, heat wave or cold wave all these are part and parcel of the climate of Orissa. It is
a backward State of India where 47.3% people live below the poverty line. Among them
majority belong to the category of Scheduled Caste and Scheduled Tribes. This segment
of the population lives life in abject poverty. My State Orissa is a land of temples, forests
and is abundant with the bounties of nature. But it has not reached the desired level of
development. The primary reason is step motherly attitude of the central Government and
apathy towards Orissa in central planning. That is why Orissa is not yet at par with
national mainstream. Sir, Orissa lies in a seismic belt which in very much prone to
earthquakes and tsunamis. Hence it is even more imperative that adequate preparedness
for such disasters is reflected in the present Bill. The Central Government should
adequately emphasize upon the protection of the vulnerable section and immediate rescue
operation in case of any contingency. This Bill should address the issue of rehabilitating
the victims too.

In the month of October 1999, the super cyclone that visited Orissa, was a disaster
of great magnitude. Its impact was so severe that it completely debilitated the economy
of Orissa. Millions lost their lives, lost their homes and the uprooted people are yet to

properly settle down. Natural calamity is the worst enemy of

Orissa. Hence I want to emphasize that this Bill should in no way narrow down the
sphere of activity of the body called ‘Disaster Management Authority’. I have nothing
against this Bill, only I want that this Bill should act a vigilant protector for the rights of
the affected people.

*English translation of the speech originally delivered in Oriya.

15.00hrs
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3ft 3T PAR HEdT IUHE Faled, AWl @I d%8 916 Wl U Ui WPpfad el & st aors
W fIER &R /i S Q@i # o ufa af STH-ATad &t W 81 Bt 21 39l Jd @ folg et
Y4E & Yraerl H GUR D Aaeahdl =l [ER | o 9 <9 oAl 99 3@ 97 fHA 7 fhft e |
qIg & RO WATGE RRART T T gl 99 T% 5T a8 @ foIg J8d B I HY, Al dIe g at
FERIT HY, q9 dP 9gd 99 M W BT 81 gl Bl 2

f9ER # fiwel @l € ar¢ WEd & oy AR ds &I AT ARBR o Feradl W ya™ Bil g4
e FawigR § WY Sl a7 31 a9 wargs RIfT o, a1 @ 9ot | g8t W e ugarE TS, oAfed
A Ugar H S P gs AU THY WR e AMM el Ugd AHh1| A drel A1 H a6 FEgT Bl
GO BRT © (Y HICEICH B FaRAT qAT ed AUl Bl ARl d1e i sraia fafai 4 usel
FHRA Dl IR DI MY, VAT JRIY H 7T TRBR A Bl g

oo af qiel & ge & o &fd g2 €, S qfel 3 Telt a1g o a® Y & aRE A HREAd
TEI B ST FHT| 8H hel Aled b IMUST YaE A9 b @l b Fridbdl a9U @S B U S 3mar
Y, IAW Ul & IUD! dINI QA BHI AMMRY AR 59 I Bl GiHfaa fhar sr =gyl e |
hetdred IUD UL BId ©, ol IR VAT Bidl @ fob SHUfANE & W § |ival 3R fagraesi o
SRR IT@! dodi # el el & St ! aog d 9gd g 99 W TSdS! Y SMRIDT Bt
21 916 | &I 25 9N HBMHT bl 991 B forv v smarg Ao & ded dag 9o T8, fh o
a1 a # W R W b WE AN b 98 eI [el ugdl| e Heprd waqd # &< g ¥, Sb
BT T8l 910 ST I | 3901 @-dT 3R FHien 21 arfey qon fadt &1 59 Rafq ufa Srareqe
BT 12U | e erawen &=t 8, Ife a8 4 eaS! @l dl Ribrd =7 & d1a9e W dIs R &
IdT| 3T URHR VA Hed IoTY b 39 a8 B Al B X fhan o 9a 3R 31uar yder
@ T@I B Gagd § AEAl a4 | S U@ D A1 § IMMUBT GRalG Bl g (b AU qeT areAd
& FHY Tl

SUTene qeigg ;A 9ot (g Yad | 9t gaar 39 a1 e el

#ft F=ht g Waa ‘TEer (sredrsn) ¢ § @1 IrE O 9rél o1 oRad e g
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SUTIET HEled ;o ©f 9e 3R IMUB! Uit W §ia d1hl g1 MY al-did fAde # 3 91d
TAT B

st o=t g waq ‘qeer : AEHY Suets #eiey, Usel 15 WIdl H B8 98d dS! "edy oF & Wik
g8 | A see faEr) Aot S & g # OIS UraR FHHC 37 SIS WARE Bl e faan
T, A1 QX S B AR S At meT @, S9Y e @ 1 a9 @ 9ad § 39 W faER far o
AH | T YT BT YHU M1, IqDH d1& AT TS] T HHCT T SISRER ATOHE T3 g AR AR
Teifade o gad afeiford gul At faem # o 9gd gu dem I8 |HY &1 qdbTen o, $Afely ST
A T8 @Al Sff I8 SISTRER A-oAe fdel of &Y 3MU &1 g3ehl Ot Wei 4 Wi fhar € iR §
9§ wHde Hr gl

SO g W0 W H U e o @medr § i aarst 8 (d) # awH HaTerd |fFiferd fhy
MY g1 S-S e TaeiaR]fed diel IR Tsargond dHcl § HATad |affifeld 81, S0 dRIaed
g, Yord & oiR gy it #arer €1 ofd S 9o gimie &, |9 afeifera & fovam e g i wd
W T WY R IEAN @ folY WS® ST GAR 9gd 3Maead 2| safere 3w e ® f wow g
HATeg B! A wfhe o Syl

UEH FATSl 55 (§) Bl 37 U AT <€ b ey H I T Bl 39D AR AT &1 DI
W 3raRrE BhT, A fAMET & v B RERER AT S| S s gREySY §, 9@ A€ Udhen |
TR B, R BIFAA dRIdee! SU S B AMRY, ST IR B, Al Sl Foral 55 (d1) 4
3O fQUriT w9 I @1 o 9ahdl & [ fSurchiea uRiifeT Tor, b Tae # Q1 ITal &1 dRIAN o7
B G B SR 8 Badl B M AT & HHAR) Terdt B 3R <3 Ao g o X feurdde @,
I8 AF T8l 8| DIffTel Afdect gt a1y, s9fee g9 ) O faar 8 anfey| s dene o
EIRIECIEY

d Q-7 farr w&rw # He aedr € SHRT O 3w B, S 4o ¥ gorl f a$i-d gard iR
T | T P SOR B Y 30 geeoRd BIA-BIA TRR § B wga? onfl Reel & W Wik 6
IR IR I A 6 el M AT S 99 gRAT € 3R Hefi-4 § g1 wEr 7 &) {6 Ut ge
&1, IfPT B ST A BIE-BI TRE & WiR Hed B1 BN ghea B FRIY BB e @
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IR B ST Arfey] U #7efiAR o 3R dgdlal § OIR @S arfeul S fidfed Ao 8 S9H
SIS T Jem Y 21

gl ORE W Udd &Fl H, S JdqSl d d16 g ofl, 99 11 Yol 98 MU Al PR AR U
Tgd A Jdell §d B AN Bl e B U9, ffkae dad W ael g B, @ 9% Sarde aRa dchld
FHAAE FHD AT TA™ B AIRAT TR AHhd gl T8 W 7R amr oy & @ = &
fSReae gsdrcy # &1 9 &9 (N deil g Suae 2|

S IR W 91 Bl HHAT &l dedy Ugel W AR X4 AMRY| d¢ AR @l qad q9!
3muerd &1 g9a forg Afedl & Sired &1 & Y% g ATl 39 fAarg w asit & &W g @iy oiik
AT DI SIS B GW 3R q16 W A8d [Helll, A1 & [ 37 B1IS 8 Fhd o

wRIed, 31 U™ Al H ey T 2| 89 dwpldl By Has ugdl Wehd ol AN Award &F |
ATAUT, DHATH AFARIGR & U TeAT gs o 3R IHH R 24 ©C T Ual el gl b 67 AN 8IS B
I g9 R W Y E| IAH e TASS I ATl IUSD 918 Mgl & IRRed d @R fiell, d@ I
FHRIAGIA TE AT R IR ¢ §Y A eferdrer ft qgat e & SR T8 ugd 9@ | uig T a@
Pls a8l Ugd el APl FSh| DI HRINDIUA AR Cell HREIDIAT  AdR Bl cad, Tg qa9 SRR
gl 9-dR1 fPaliier R o, o8 % dqdl ugar S Adhar 8, 98l R Qdl auer 3l & 1 &4
feperil € 2raven &R of, g8l \ed A T8l qgadil, O 89 Y "rell B eIl B Ahd ol D
=R Refi &7 &M N 81 39 ddy #§ 7% fde ® & 7 ong ® i @i wfeifora g @fey,
A9 # eAd TE g SRV 9% ¥ 5 Aie & U U € g SUel B BN § SR 98 TedTseny
HHS A1 RTel HAST 7 BA cé[18]

SUTENET Heled, Tl Tarad & 37ehel B, Sl HI-IIRAT g1 Bl 91d bl Tg 8, I8 Sid 8l
2l 94 B9 €S Bl FAAT TR ] & AR O TEH a1 ATl I o 81 g, al el farfia afea o
e] I B oI, S AFTRERY 8, T8 31e0eT I, a1 b |

IUTRE HEIGH, 519 el ufed Bt g, d 399 Rellw @t ard &t 18 21 39 fara w e agd
g, olfd WHa 78l ol farg aga orar 21 991 amen @ f ofq @it o 59 R w ==f el @ g
RERRECR

IUTEE Haed ;o9 ol U Ay w ==l 2R, 1 Ul SRR IHy o]
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s AT ATl At ey R i) W) 491 IR T$1 ASaM! 2R, 3R 431 39 Feoide W alel &g
oftgl STel wHa < faar Sy w=ife, § s QR 8w 899 § 781 3 Wbl AT U8l IS 39 B9d 4
AT §| 36D G DR T AT fob HIHR § ST&l ATl 3T, S8l STerotell 311, # I8 g4 &l AT
saferg # fy® Fores & < gl g9 forg gor sarar ww fieen anfey |

S TWehr 8d, I ol § AMUH! g=are <1 =edl § b M0 931 39 [ ) dre
®I Hipl QAT g9 915 # 3ivacl 8 ey Wgd &1 gihar s ol g, i Hadl b 4
f9eq & U S 99 &1 Bl fodn 3R 59 9 a1 8w § 991 fhar, el 4 urq 84 & 4919
T DI B WA AREAR B Fb|

TR, I T8l HaAfoorel HaR 1 980 9 WITld W &, 98 9 ged fy g1 H el
TR BT AT AT Fifh A Ramad TH-weR F oal g iR 98 98 W 8, 9&f & 99 ardd &
& T, e W gfs w0 far B gafoy #§ qaaeR 7 o 91 FHE | UEelt IR W ahar g%
I TGl AT S9$ MY | 98 SIH-ATA BT JHAT galT| GO ST AW BTed & H STefoTell MTT| 39
dgd STQT d4Tel 3R daial AR R & a1 el 8 3R I$I & deR 3R Qddarel &=l § g | g9h]
AR UIB H, 3(ToE HIAR H o, Sigl g9R I8 F Al 9gd Sgral Jhar gail

WR A AU AR, gHH HA SR BARY UIE DI Sregen A A Tt b1 awrare
&l g 8 a1 g1 g8l &1 AR fhar 3R 700 HIS BUY Bl AT <R Selolel A FHIfAd <Al
DI TR AR ITH! BAAT-3THOIS DI, AfhT I€ YA ATBIBT &1 DA & S B d1 Ig oATord! 8l
STe b g9 fhe & ardpard Ife U9 I €, A Pakd! M MMl &, O Il g R, I=d
WR R, <l &R R dedicd WX AR Rl &R TP 3ER $H &3 ifd g9 aR § BT a1 4
Ig TSI 81 SITe|

W, § AT gTdd & IR 7 gar aredr gl Fgw 3 9N e & ax § 781 afed
T STRE-HR W & aR H I a1edl gl 59 41 B &-erd, HER iR 59| th-Tadh forel
& 9 # 400-400 fHeier &1 HRIET ® SR TEH-Um RTaT 400-400 fhardier wRar # war gorm g,
STEl S-S &1 Wie T8l 21 98 3R 89 W odd @l f¥uRer #oric dich a1 &, @1 a8
TAHIB! &l 59 TP IA e, Rl § 919 <dfp 3R i 4 9 4=9dd WR T T80 of S, 99 db
VSHRT B 3Bl A -AR B dlel @Il Bl 87 SAIH el o rdd| g4ferg a9 goaol 8 6 g4 &4
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e oidd | fFraelt Idgl &R of 9Y 3R 398 d TH ol AR 8 1Ry, S SHdT gRT Saes g,
S WRUT el

W, THD A H g godonl W BT dr8dl g b STei-9lel Paxdl A 3T, qad
Ugcl BN FBIGR BISll I oAbl § Jgd 3R I8 V&d Bl HF P& [HATl STH T8l 7 I8 s
TSR T 3el Ugdr 3R 7 fhdl 3R YR & #eg ugdl| Fa¥ U8l BRI BIoi d8i Ugdi IR
I=M Al BT B B Ugars | Aoy A FolvH 2 5 39H w9 312q Ao BIfSEAl &1 gIF1 912y
3T EH MY FaA AT FARG 3R ATadhT BT &1 enfiel s<a[rpm9]1 J8l Rufere vt 8t
2l 9 3 IRl &1 UedN &xd © 3fR T o € A wiel iR |rar vie fd &) s
et &1 ore & 3 Y|

qEIGd, 8l Sl &1 6| Pel g &, I dId DI D DY A U] qId FATG BNl gl qad Dl
fheeta 8 gafoy § U@ 7@ dei| TR Job & AR R® dReX §, ORI W AP} ofg da,

ORI T STe} BAN ¥ & WY oK &, a1l RANI I[ORAT, ORI R US98, offch o1H]-
FHeR Rarad 7 fise wd aif &/, 1999 # 9@ HRATA IR g8, 99 ¥ AN ®Iol Refl® dHui # 931 g
gl orft St Refachice™ 78 g8 81 39 F[ & 3f} WXedl W I99 qrel ol dll & H e
AT AT | BEd & fob SRa a5 €, TSR TEl 98], BHR TSRIT BT P, HAT & H 3T WG|
S farat IR wfdar @t Ifer Bt g BRRa 2l @ ok R el god 8 s el W 9w
qrel Al B I R gafd Bl 21 39 Poxdl B B IR W Bl VT IR B oMY, VR
P AAAAT Ehd AR Pl TSI B A1 39 BT A 9 Al HI i wraar frasn =iyl

7RI, ¥ 39 BT BT g N BT YihATerar dxar g S o Ry € 9% oy 3w
oA B |

DR. R. SENTHIL Hon. Deputy-Speaker, Sir, on behalf of Pattali Makkal Katchi, I rise to
support this historical Bill on disaster management. I have given notice for moving four
amendments to this Bill. I request you to give me time just to justify those amendments.
Of course, I welcome this Bill which is historical. For the first time, since Independence,
we have got a Bill that actually i1s going to deal with the disasters. We have a

Constitution, in which Schedule VII has three lists. Unfortunately, in any of the lists,
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disaster management was not mentioned. The reason being we never thought of disaster
management as a science. This Bill attempts to give a comprehensive answer to all other
problems relating to disaster management, starting from prevention, emergency rescue

operations, rehabilitation and other aspects of disaster management.

One thing has shocked me. That is why I have presented these amendments.
What is disaster management and disaster prevention? I will give you just an example.
We had an earthquake in Bhuj. A 12-year old boy was trapped under the rubble for nine
long days. Any one can imagine the misery the boy must have undergone under the
rubble for nine long days. He was rescued after nine days. What happened in the USA?
When the twin tower fell down, within 48 hours all the rescue forces were in action. They
searched every nook and corner. All the available modern mechanisms were used,
including the sniffer dogs. They saw to it that after 48 hours there is no more life under

the rubble. But what happened in India was really a disaster.

Do you think that this Bill attempts to produce a force that will actually tackle
these disasters? No. This Bill is going to produce hierarchy after hierarchy of bureaucrats
to look after disaster management. I am sorry to say this. Unfortunately, this Bill is going
to give a lot of job opportunities to IAS officers rather than actually producing forces that
can tackle disasters and emergencies. That is why, I have given four amendments. We
will have a Disaster Management Authority. The hon. Prime Minister himself will be the
Chairman. That is welcome. Then, we will have an Executive Committee. Who will be
chairing this Executive Committee? It will be a bureaucrat. For example, take other
countries and organisations. Let us consider the WHO. Who is heading the WHO? It is
headed by somebody who is committed to health care for years. A person who is working
on health care for nearly 22 years becomes the Chairman of the WHO. But what happens
in India? Here, we have a person who talks of health for three months, then he is
transferred and he talks of forest conservation and then he is transferred from there also.
So, we do not have technical persons heading the Departments. [ have given an
amendment saying that instead of having Secretaries who are bureaucrats, who do not
have technical knowledge on disasters, we should have experts who are committed to this

subject for years and years.
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That is why, I have given notice of an amendment suggesting that instead of
Secretaries, the Departmental heads of the Departments concerned should be put in place

and they should be heading these teams.

Likewise, clause 12 of the Bill discusses about giving special provisions for
widows and the orphans. It is a welcome step. But I just want to add a few words
suggesting that the physically and mentally challenged persons also need special
provisions. All these amendments must be there because we need special provisions for
the physically and mentally challenged persons like the blind, the deaf and the dumb. We
need a very different mechanism to reach the people.

Likewise, we already have a force in every district to handle emergency situations
like fire and rescue operations. To cite an example, the District Fire Officer is there in
every district. Unfortunately, this officer is not given a place in the District Executive
Committee. I have given notice of an amendment to insert one thing. The District Fire
and Rescue Officer should be the ex-officio member of the Committee. I just want to

reiterate this.

Since there is lack of time, I will be very brief. This Bill is a wonderful Bill. It is a
first-ever attempt to form a force. There are 76 clauses in this Bill. Unfortunately, there is
only one clause that talks about creating a force. We do not need managers. In this
connection, I just want to tell a small story. There was a boating competition between the
US and the Japan. Japan had won the event. The Americans found out why Japan had
won the event. They found out that Japan had nine rovers and one captain whereas the US
had 9 captains and one rover. Again, the US had constituted an inquiry committee. They
changed the team. Again, there was one Chief Executive Officer; there were three
Assistant Executive Officers, three Managers, three Assistant Managers and one rover.
The team again failed. The point is that we have created managers. We have not created
the force. Therefore, I would request the hon. Minister to take into account not only the

creation of a force but also execution of this Bill.

With these words, I conclude.
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MR. DEPUTY-SPEAKER: Shri Shailendra Kumar. You have only two or three minutes.
You have to give suggestions

only.

#ft I PUR IR A & 40 AR 2| TIR S A e RGg St drat 9, S9@ 918 S/ deiR]
fhar ol iR 1 dter Wt 7 urn, &1 fide o 89 @ et qrdd |

AT JUTE HElQd, AT+ qei 3fuar Ja= fdgdsd, 2005 W diel &1 Hidl foun, gaqd
forg # amuest Mt . .. (@em)

IUTETET HEIGT : AMYBH! U] & <. Higd g ot 3me e o ¥ g, wafd st urdl & R ar
e 9, wif 7 e firde drar T €1 R ot # amuet ger <@ €|

st T FAR ¢ g, S A § STl § o ged urEed & w9 ¥ 3@ <@ g

ST JATUST YGHE WG g4 B S 91 95d WHT 9 UieRa @& 8 i awm
IS BAN < ¥ 3MTS &1 AUed 991 & 3Nolal MU Ja=ed H I8 TavAT Bl T8 © b B9 q Y,
AR T SITed fhar o, S9! Rféa fhar S| S U aR 976 31s, o &l 98 o favenfug
fhar war, Afh qawT fhR T8f o) 9 99 Sd © a1 S9@! Rférd & &f St ad 28 I9H I8 0
IR BT AV b BANT S IS ARl 8, ShT HH W HH JhdM 8l ATy

FHT-31T ST AR A1 #e& Sl o el [ SRR § Sl Ybr 311, IHH BB AT &
T §U €1 gard BT b1 Hl ARPR B Al Wl ©, oifchs qaie H1a1 H {571 D 81 anfey, Sal
TE B T @ § Al WHR g9 foy faRn IR W oerE <l opft S gArt ong ot @ et wwnfea
TSR 7 3o (Y & B 7 $© U491 98 W9 B FaRAT B &l 3R U YHR DI AIGT FHal 4l 37T
Al BH W HH A&l DI gal ge B 91y 6 9 98 W $V T Y AeG « AD | I8l ddb Ardas [
®H A T, B AR D & H W B! AUST A GHERT aHH U 99T A §, a1 faorell R |
ART @ AT Bl & 3R B A AN DT JHAN BT 8, DHol-Del AN o7 Sl 8, IUH BIHl A
gAED B €, AR 8, D JHA el gl SHD WIY-A1Y Wd-wierg i # Wt 3T ot g, fharn

B ITH 9gd 991 THAM Bl gl HH-HW AHHH Fedh e Bl 2, BTl ol IFH A=xd &
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HH A HF giae [T 9 gaa1 grag™ 891 91ty fh R S99 &9 H PIg "l gc df d S9H Heg
PR D |

Y 91, WG AR YT H U g a9 Bl a1 Fal T3 2l it sAR I dee
7 ¥g gIma e 6 S9d 91 & Rers &rm @t Jar] ot =mfevl 98 @ 991 ot a1d 7 ofd
s Aot @ it 9t B S T et Yewe B el B iR ¥ WA R Ad, A e BT B
2l I9PB! IR D Il ATBT Tl I, FHE ol & folv TIRg & U dReg-dvg & ufdieror <4 =1fau|
T g & Iy 99 gAR Y8l BRR Brefen Rwed gl

BRR fiie & o1/t g3 aRE | <81 BId 2| oIfdh 39 WIfIa_ur & d8d 91 3718 89K ddl a9 i a1
HE TS B, I8 g AW T W AR I O BN AFF iR G e 99 & AT 8, STl 'd B
& oIy qRa WS ST 2| 98 T8 o Ed & B DR ol 39 9 B HH A HH Sifdd gAdl, d1g,
Y, M AR qRIeH Sl fh gt &= # 8rar g, S b 9=l ST $E B 9, SR 39 e U
& BT 91T fh 9 981 SR & 3T d¥id ¥ Ed b B PR A |

ORI, HERIG, 3R gareR Il &l wiffe fpan fear wam 8, oifh soW STR uew &1 9 8l 2
HTER], T 3R JHAT TR U@ 61 g1 Afadi 81 7! ¢ A BIH! ol gHIfdd 81d 81 S99 SIH-ATe
DT JHA BIaT 8] STR & BT W 3TUaT JAreifha &=l # A BT A1y

$ID 3TITdT MBI A W IMUST Y= H HGG of< Bl d1d dal g ¢l 39 UIHR0 & dgd
NRA-IRIDBT B A1 HABY B B Bl 910 Dal 7T =l MR 394 DIg Aag [7el 1Y AR I davE
A HeE B 9b dl S99 HeG o1 H dlg b T8l o

aft facell # Y0 & sIcd oMY I AR WA A Ui YHrRd! waHr &1 Fafor gorn =l g4l
JHR W ORI R SH-HTHR AT THH TelS! ellhl H, &l WR Y™ A I&d & d8 YhaxHl
HebTH ¢ S @MY A1 AF-HIA DT JHAM - 8 Teb | MUl Jawa= I R AfHR e =iy
I TEd BRI IH B B 1Y ST AR 7 ST U8 AT B BT IS A el 3l 9 & 4|
IThT IR AMBR & AT A Hel Wl A BT B 8l Al 9 IR PR D |

TR IR U ¥ MU F4 B ™M H 98 /= HeH IoIY Y 2| 9a8f dldbd drere, forar
G5 ol Rerell w1 Ht WA forn W ¥l 9 wed H W 9 91d g8 © [ S HES 9 W@ g,
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S WS TR W JEHEAT, T WR R qEHE], g UGR ¥ A0 @ s oft o ywifed & &
e SHufafAfERt & ff @ oy, w®ife & B o ff T gt 8 SS9 Ad) A sHufafae &
U TRl A 21 M ST U ¥ 9gd A A e Uit 8, 97 Mf¥@miRai & ar fran
ARBR | Tl et it 81 Al &9 T w8 & Rten e F wH . HeAr are df SEy B
& o wwa 7 fia uran 21 99 fem & forg e @ @1 e @ S €1 e siftrerd Q¥ fawm @
faurmener g1 8 98 #ifveR oxar 8 SUd S 9gd wuTal a2 ®| # I8 A8 dadl b dad
G DI & T 9T, IEH WM WX S AR Dl e BT a1fev| 39 YR & fauer & forg a=
& WY SRRl & FgarT o arfee| damral a1 Rrer daraal & i, el daradl & ar
F A FEANT o ARy

e MY aR-IR GUE g7 ¥ § gAfy § SURT $© 7 PHed §Y AT 30+ A od 8¢ 39
fael UR 3O a1 T U FATG BNl gl A 31 dler<l Dl Hichl fodn, sdad oy 3! ggd-agd
gqic|

MR. DEPUTY-SPEAKER: Thank you. ¥ *t #oigd 2|

Shri B.K. Deo.

SHRI BIKRAM KESHARI DEO (KALAHANDI): Thank you, Sir.
MR. DEPUTY-SPEAKER: Only two to three minutes.

SHRI BIKRAM KESHARI DEO : Sir, only two to three minutes is very less.

(Interruptions)
SUTTE AEIQT  : H FT B Fhall & 49 W 7SI 21 31T il Hel=] Hy|

SHRI BIKRAM KESHARI DEO : It is because I come from the State of Orissa and
Orissa 1s synonymous with disaster. We are having the cyclones; we are having regular
floods and we are having regular droughts. So, this Bill is a welcome Bill. It is definitely
a welcome Bill but there are still some anomalies in the Bill which, I think, will be
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rectified in future as the number of disasters, the magnitude of disasters 1s becoming big

every year.

Sir, these disasters are not only in our country but now these disasters have

become global.

There was an earthquake or tectonic movement in the ocean of the intensity of 8.5
on the Richter Scale in Sumatra. There was tsunami and India had badly affected by this.
For example, in 1990, in Chile — the epicentre of earthquake was near the Chilean Coast —
the Chilean tsunami had forced to travel for 22 hours across thousands of kilometres
killing people in Japan. It was the fourth largest earthquake since 1900 and the largest
since 1964 earthquake in Prince William Islands, Alaska where the epicentre took place
and the eaffect was felt in different countries. Therefore, Sir, our planning has not been
done internally. Our planning has to be done with international agencies and with
neighbouring countries throughout the globe. There must be discussion on this. It is
because we have already had two important Summits at Rio de Janeiro and another one at
the World Summit for Sustainable Development at Johannesburg. Sir, if these things are

not followed properly, the disasters will be increasing year by year.

This Bill 1s a welcome Bill. The Bill formulates National Disaster Management
Authority, States Disaster Management Authorities and an Institute for National Disaster
which the Government had never contemplated before. It was only after the super-
cyclone in Orissa, when the debate was taking place, this was conceived. At that time, the
idea was mooted both from the then Opposition’s side that a Disaster Management
Institute should be installed so that our people in India right from the grass root level
could be made akin with the disasters which they are going to face with. It has been
seeing that this idea of disaster management first came during the Bengal Famine in the
1940s when there was a famine in Bengal. At that time, a famine code was created.

Thereafter, relief codes were made in all the States to manage all these natural disasters.

Sir, I do not understand that the people’s representatives had been left out from the
Bill to participate in national disasters. Today, Sir, in every State, natural calamities or
natural disasters are managed and monitored by the relief code of respective States which

i1s an archaic law, which is an old law and which has no relevance with the times. So,
23/48



11/14/2018
those laws have to be changed. I feel that the Common Relief Code for the whole country,
including all kinds of disasters, should be framed which can be carried out by the Central
Government in the time of a severe natural calamity or of rare severity like the earthquake
in Gujarat, tsunami in Andamans and Tamil Nadu or super-cyclone in Orissa on October,

29.... (Interruptions)
MR. DEPUTY-SPEAKER: Please conclude.

SHRI BIKRAM KESHARI DEO : You are giving very less time. I have already told that
my State of Orissa 1s a synonymous with disaster. So, in every relief code, there 1s a
saying to make a flood-free zone during floods or to make a drought-free zone but what
has the Government done till today? I think, there is a lack of coordination among the
Home Department, Irrigation Department, Water Resources Department and the Health
Department. It is because when a natural disaster takes place, it is a traumatic

experience. [ would like to commend the hon. Home Minister that he has framed this
Bill.

Sir, Chapter X is very important. It says:

“Failure of Officer in duty or his connivance at the contravention of the
provisions of this Act.”

As per our Bihar experience where a Collector was involved in scandal during
flood, he ate money, and an inquiry has been initiated. Sir, you will be surprised to know
that during super-cyclone in Orissa, 36 million people were affected. Sir, 70,00,000 acres
of paddy was destroyed and 13,000 million tonnes of foodgrains which were sent by the
Centre to the State were undelivered.

Sir, relief will be given when a natural calamity occurs, but it has to be properly
distributed to the poor people. So, this provision under Chapter 10 which provides for
offences and penalties 1s a very good initiative taken by the Government in this Bill and I

welcome this particular provision.
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Sir, other matters relating to Natural Calamities Committees at the Central Level
and the State Level have already been discussed. Before I conclude, I would like to
request the hon. Home Minister to include the people’s representatives right from the
panchayats level to Parliament, not as part of the Disaster Management Authority, at least
in the Advisory Panel where they can advise the officials regarding the problems which
they face during the time of flood or drought. The Government cannot do away with the
people’s representatives because we are for the people, by the people, of the people and
we are answerable to the people. So, they should be included in the Advisory Panel so
that the goods delivered during a natural disaster could reach the people properly.

SUTETE WIS : 3 U WS ofl, amudt Ut &1 (eiRa ey fe g1 s9a arage Ht # smusy a
e < @1 g

SHRI LAKSHMAN SETH Mr. Deputy-Speaker, Sir, this Bill is unique in nature and also
this Bill is comprehensive to some extent. But in spite of that, this Bill is having many

shortcomings. So, it needs improvement.

Sir, many steps have been mentioned in the Bill for combating a natural disaster. A
disaster takes place after any calamity or catastrophe. I think we can prevent some
disasters if we prepare a comprehensive plan. For example, floods and droughts can be
really prevented by desilting of rivers, by restoration of water bodies, by re-excavating
canals etc. But no such provision for preparation of preventive measures has been
included in this Bill. This Bill is silent, to some extent, so far as preventive measures are
concerned. So, the preparation of a comprehensive plan for prevention of a disaster should
be inserted in the Bill.

Secondly, MLAs and MPs are people’s representatives and so they should be
given a proper role in disaster management. The bureaucracy has been given more
authority. So, at the district level, the Member of Parliament should be made the
Chairman of the Advisory Committee and the District Magistrate may be the Chief
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Executive. Then, the Chairman of the Zilla Parishad should be made the Co-Chairman of
the district level committee. Then, the people’s representatives at the block panchayat and
the municipality should also enjoy some authority so that they can effectively render
rescue and relief operations. The municipality and the panchayat are constitutional bodies
and so, they should be given some authority to deal with this matter.

Then, the National Institute of Disaster Management is only meant for training the
persons as to how to deal with rescue operations. But I would like to suggest that the
National Institute of Disaster Management should undertake research so that we can
forecast natural disasters like earthquake, tsunami etc. or they should evolve or discover
scientific methods to prevent a natural calamity or catastrophe from occurring.

So, this Bill i1s comprehensive in nature. In spite of that, there are many
shortcomings and they should be removed. That is why, I think, a proper amendment
should be brought by the Home Minister so that the Bill will really become very effective
and it can be implemented usefully.

With these words, I conclude my speech.

SHRI ASADUDDIN OWAISI Mr. Deputy-Speaker, Sir, at the outset, I welcome this Bill.
During the last 30 years, the monetary loss to our country in terms of natural disasters is
nearly $50 million. I would like to raise a very important point here. When the hon. Home
Minister rises to reply to the debate on this Bill, I would request him, through you, to
clarify this. There was a National Disaster Response Force and nearly Rs. 650 crore was

earmarked for it.

We do not know the fate of this National Disaster Response Force. Now, we are
told that a sum of Rs.650 crore, which was earlier earmarked, is being shifted to the
Authority. At the same time, the National Cyclone Risk Mitigation project was there. The
World Bank sanctioned a sum of nearly Rs.1100 crore. For three years, the previous
NDA Government also talked about it, but it is not yet finalised.
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Now, the nodal agency for the National Disaster Management is going to be the
Home Ministry. There are 13 Ministries as per the constitution of this National Executive
Committee. The Woman and Child Welfare Department 1s not included in this. Usually,
whenever a national disaster takes place, it is the woman and child who are the biggest
sufferers, whether it 1s tsunami or the disasters in Chennai or in Bangalore also. So, I
request that Woman and Child Department should also be included in the National
Executive Committee.

There needs to be a proper coordination between the IMD, CWC, ISRO and
NRSA. Unless and until there is a proper coordination and networking, we cannot get the
desired results. We also had a cloud burst in Mumbai city. If Mumbai city had Dockla
Radar, then only three hours notice could have been given to the citizens of Mumbai to
take necessary precautions. The cost of this Dokla Radar 1s only Rs.16 crore. My request
to the Union Government is that all metropolitan cities should have the Dokla Radar

because in terms of cost it is not very expensive.

Now, the nodal agency is the Home Ministry. So, the bureaucratic mind has to
change because members are there and if bureaucracy still sticks to it, then I think, we
cannot get desired results. I do not know how far it is true, but I am told that the
bureaucracy in the Home Ministry is not very much happy. Now, it is the responsibility of
the Government to ensure what they do in this regard because it is the brainchild of the
UPA Chairperson that this Bill has been brought in this august House. Now, the
bureaucratic mindset has to change.

Lastly, I hope that the Woman and Child Department will also be included in the
National Executive Committee. 1 would also like to know what is the status of the
members of National Disaster Management. Are they going to be of the rank of Minister
of State? This is what I have to say.
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SHRI MADHUSUDAN MISTRY Thank you, Mr. Deputy-Speaker, Sir, for giving me an
opportunity to speak.

Sutede Hered ¢ o "eRied A, smuat uret & foy smdfed W W@ @ man g R ot |
3MUPT Al DI IR < V&1 §, PUAT dadl al (e F U a1 [ |

SHRI MADHUSUDAN MISTRY : Sir, I will just give three or four suggestions.
MR. DEPUTY-SPEAKER: Take only two minutes.

SHRI MADHUSUDAN MISTRY : Sir, I congratulate the Government and the hon.
Minister for bringing this Bill. In fact, it is a long-pending requirement of this country. I
hope that it will streamline a number of things especially the distribution of relief and
supply of material. It is because a number of State Governments are incompetent. I come
from a State which 1s very much drought-prone. After the earthquake, in the first few
days, it was realised that the Government itself was not capable to handle the entire

distribution system and also was not able to give an account as to how the money were
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being used as well as how the relief supplies were in fact being used. So, I hope that the

Disaster Response Force as well as the Authority will streamline all these things.

That is why, I congratulate the Government. Another thing that I would like to say
is that under the Calamity Relief Fund, the Central Government gives 75 per cent money
to all the States and the State’s contribution is only 25 per cent. A number of State
Governments are not using this money. After five years, there is always a tendency of the
State Government to take this money into a Plan scheme. In fact, they are demanding to
allow them to invest the money they like. What I would suggest to the Minister is that all
those State Governments, which have not been able to use this money, should hand over
this money to the Disaster Management Authority under this Bill. I think that will satisfy
their demand and this may be used, in fact, for running the National Institute of Disaster
Management under this Bill. Also, this may be used to smoothen the work of carrying out

the activities under various disasters.

Second thing that I would like to tell the Minister is that in this country there are a
number of institutions. When the disaster occurs, they raise the fund. I do not think there
is any account of it. I remember very well like in the earthquake as well as in the tsunami,
there were people and private institutions that raised crores of rupees. For example, they
raised fund during the Kargil war and even during the drought. All those private trusts,
institutions and newspapers raised the money. Nobody knows what has been happening to
this money and where they are spending. I would just tell the Minister and the
Government that if there is a requirement to bring a Bill to monitor this, I think we should
bring a Bill to monitor this. Not only that, but also the Government and the people should
have a claim over this and we should have a right to know, if whoever has contributed

money, where this money is lying and how it has been used. So, that is also a requirement
which they should do.

The third thing is that a few days back, the Chief Minister of Gujarat held a
meeting of all the MPs. The claim of the Chief Minister of Gujarat is that the Government
of India at that time raised a two per cent surcharge to give to the Government of Gujarat
for earthquake relief. Now, according to the claims of the Gujarat Government, part of the
money 1s not given to them. In fact, the Government of Gujarat is asking for Rs.1,282
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crore from the Centre. We say the Government of India has already given Rs.2,200 crore
to the Government of Gujarat. We have no idea, in fact, where this money i1s. We do not
know whether the Government of India owes the money to the Government of Gujarat. If
it 1s yes, then we would also like to know when this money would be given. But
nonetheless I again congratulate the hon. Home Minister for bringing forward this Bill.

And the last thing is that despite creating all this machinery, the question is
whether it would really click when there is a need. In fact, with all the scientific
pronouncements or warning, I doubt whether there 1s scientific mind in the Collector as
well in the district officers and other authorities and whether they rise to the occasion.

That has been the demand. I think we should prepare them accordingly.
Nonetheless, I again congratulate the Government for bringing this Bill.
MR. DEPUTY-SPEAKER: Shri Chandra Bhushan Singh — Not present.

Now, Chaudhary Bijendra Singh, this is my humble request that you take only two

minutes.
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THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir, while moving
that the Bill be taken into consideration, I had made a very lengthy statement in the House
relating to different provisions in this Bill. So, I can afford to be very brief now.

Many hon. Members have participated in the debate and each and every one of
them has supported the Bill. I would like to thank all of them for the support that they
have given to this Bill. There are only two or three points on which some suggestions
were given by hon. Members. I would only explain the position of the Government on

those points and conclude my speech.

One of the questions asked was why the President of the Zila Parishad should be a
Co-Chairman of the district body and why should he not be made the Chairman of the
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district-level Authority, as the Chief Minister and the Prime Minister are the Chairpersons
of the State-level authority and national level authority respectively. We have to
understand the administrative set up that is available at the district level to understand
why this has been done. In the districts, zila parishads, panchayat samitis and gram
panchayats are there. There are also municipalities. They have come into existence under
the laws made by those States and they have jurisdiction only in certain areas. Their
jurisdiction is not unlimited. Their jurisdiction does not extend to all the activities in the
district.

16.00 hrs.

Their jurisdiction is limited to the subjects which are given to them under the laws.
In other matters, they do not have the jurisdiction whereas the Prime Minister and the
Chief Minister have the jurisdiction which extends to all the activities of the Union
Government and the State Government. Now, this difference, this distinction has to be

understood.

We had created district national planning committees and when those committees
were created in some States, the question was who should chair those committees. It was
suggested that the President of the Zila Parishad should chair those committees, but then
it was found that the officers, who were working with the State Governments, were not
subjected to the authority of the President of the Zila Parishad or Zila Parishad as such
and 1t was difficult for the President of the Zila Parishad to issue orders to them and then,
difficulties were created. That is why, to overcome this difficulty in Maharashtra and
some other States, the Minister was made the Chairman of the district body.

We are not making the Minister as the Chairman of the District Disaster
Management Authority; we are making the District Collector and the Zila Parishad's
President also the Chairperson. So, the matters which are within the jurisdiction of the
Zila Parishad can be controlled by the President of the Zila Parishad and the matters
which are within the jurisdiction of the State Government which have to be done at the
district level will be under the control of the District Collector. We have made this
arrangement. For any reason if we find in future that this arrangement is not working and

this arrangement is creating any difficulty, we will be at liberty to make any other change
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and then provide either the Minister or someone else as the Chairman of the body, but at
this stage, I would request the hon. Members to understand this kind of situation that

prevails at the district level and to allow that thing to continue.
16.03 hrs. (Shri Varkala Radhakrishnan in the Chair)

The second point on which there was difference of opinion related to the
membership of the MPs and MLAs. You, Sir, now sitting in the Chairman's position,
when you were sitting there, it was you who had raised this issue. I had tried to explain
the rationale behind not having the MPs and the MLAs as members of the National
Disaster Management Authority and the State Disaster Management Authority. We have
nearly 800 Members of Parliament - Lok Sabha and Rajya Sabha together - and the
number of members in the National Disaster Management Authority is only ten. How do
we have all the Members of the Lok Sabha and Rajya Sabha participating in the National
Disaster Management Authority?

Sir, please let me complete. Even from the Chair, you can ask me the question. How
can we have these many Members participating? Then, as far as the State Governments
are concerned, we have nearly 5,000 members in all the State Legislatures and the State
Disaster Management Authority is having only 10 members. In each of the States, there
are 100 or 200 MLAs. What do we do to have them as ex officio members of the State
Disaster Management Authority? It will be too big a body and an unwieldy body. It will
not be possible. So, there also, it is difficult whereas in the districts, there are three million
or 30 lakh members of Zila Parishads, Panchayat Samitis, municipalities and Gram
Panchayats. How do we have them as members sitting in these bodies? This is the
question.

Let me explain at this point of time that this law does not prohibit the Union
Government or the State Government from appointing any MP or MLA as the Member of
a District Disaster Management Authority or the State Disaster Management Authority or

the National Disaster Management Authority.

The National Disaster Management Authority that we have today has one

Member, who 1s a Member of the State Legislature. We also have the hon. Prime Minister
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in it. So, this law does not prohibit the appointment of an MP or an MLA in any of these
bodies. If the State Government wants to appoint the MLA or the MPs in the State Bodies
or the District Bodies, then there 1s no prohibition provided in this law, and there is no

difficulty in doing it.

We have also said that the National Disaster Management Authority can have Sub-
Committees, and can have Advisory Committees. In the Sub-Committees and the
Advisory Committees -- as was suggested by many hon. Members -- the MPs can be
invited to sit as Members at the National level, at the State level, and at the District level.
Supposing in one district the disaster has taken place, then who would not like to take the
help and assistance of the MP of that district; and who would not like to take the help and
assistance of the MLA of that district? They will certainly be involved in helping the
people to overcome the difficulties. They can also be involved through the system of
Advisory Committees to advice the District Bodies as well as the State and National
Bodies to prepare plans, which would ultimately be part of the National plan. So, there is

no difficulty in it.

We were discussing about the disaster, which had taken place in Tamil Nadu.
Unfortunately, Tamil Nadu 1s affected a great deal by heavy rains, and the people are
suffering there. Some of the hon. Members got up here and said that : “Why should not
the MPs be involved in helping the people?” I stood here in this House and made a plea to
the State Government that : “If the MPs are willing to help the people, help the
Government, and lend a helping hand in providing relief to the people, then they should
be involved.” I had also said that : “We would ask the State Government to take their
help.” It is possible to do it under this law. But if you want to make them ex-officio
Members of these bodies, then it is not practicable, and it is not possible because the
numbers are asymmetrical. The Authority consists of 10 Members and the number of
MPs, MLAs and the number of Members of the local bodies are too big to be
accommodated in these bodies. Therefore, this has to be clearly understood.

Sir, I do not have anything more to say at this point of time. I would only like to
say that this is one of the new institutions, which we are creating in our country. This
institution has the authority to plan, and has the authority to take steps to see that if
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disasters occur, then they are mitigated. It also has the authority to help the people in
giving relief, and later on, in preparing plans for reconstruction and rehabilitation at the

National level, State level, District level, and at the local level.

The third point on which I think some hon. Members spoke was this. Why should
the Head of the Department veraciously be made liable for any act of omission or
commission by his subordinates? This was the question asked by some of the hon.
Members. Actually, the lives of thousands of people are involved when disasters occur. It
becomes necessary for each and every person having any authority in the district or any
other place to be very prompt, and not to be lazy or to give excuses. They should come
out and help the people.

It 1s expected to be done by the officers. If this kind of difficulty is not understood
by the responsible officers, they will be held responsible. But, if he has understood the
danger involved, the damage which is caused, the difficulties faced by the people, and if
he goes out and gives orders and directions and encourages his colleagues and his
subordinates to perform their duties, he will not be held responsible. But if he reclines in
his own easy chair and does not do anything, it would be not proper not to hold him

responsible also.

Moreover, it is provided that any officer against whom a case can be lodged will
not be asked to go to the court of law and defend himself. The first step which has to be
taken in this respect 1s to obtain the permission of the Government for prosecution. It is
only after obtaining the permission of the Government for prosecution the case can be
taken up. That is provided in the Criminal Procedure Code. This is provided in this law
also. So, an officer who is not really guilty need not be afraid of anything. We should be
very careful, we would be very careful in not demoralising and discouraging the officers
and unnecessarily take action against them also.

These are the points on which I wanted to give explanation. I would like to request
the hon. Members to support this Bill. I would again like to say that this is a new
experiment. Let us try to make this institution a very important institution of international
standing. Shrimati Sonia Gandhi is very keen about it; the Prime Minister is very keen
about it; this Government is very keen about; the previous Government was keen about it;

and all the hon. Members are keen about it. Our country is facing many difficulties. That
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is why, if we should build this institution into a wonderful national institution of
international importance, we would have discharged a very important responsibility of

ours.

So, instead of just trying to pick holes in the existing law, let us experiment with it
and let us find out where we have gone wrong or where we are correct, and try to make

amends later on and not at this stage.

SHRI LAKSHMAN SETH : Mr. Chairman, Sir, the hon. Minister has stated that
whenever MPs or MLAs seek help, the District Magistrates will certainly take their help. I
think the hon. Minister is putting MLA and MPs at the mercy of the District Magistrates
and the District Collectors. MPs and MLAs should be given a proper place in the
planning for combating disasters. This is a very important point and this should be taken
into consideration. In West Bengal, Chairman of the District Jala Parishad is enjoying the
status of a Minister of State. How will he act under the instructions of a District
Magistrate? This will be creating a lot of contradiction and conflict.

SHRI BRAJA KISHORE TRIPATHY Mr. Chairman, Sir, I have a pinpointed question to
the hon. Minister regarding the funds arrangement. Following the recommendation of the

11" Finance Commission the States are mandatorily getting some amount to mitigate the
situation that has arisen due to disasters. But our past experience has been very bitter. The

States which are prone to natural disasters are not getting sufficient funds. The funds they

have been getting as a result of the 11" Finance Commission are not sufficient. The 12th
Finance Commission is also following the same path. Will the Government of India give
assistance to the States which are prone to disasters? We demand that the entire
requirement of funds should be met by the Government of India? Will this arrangement be
made by the Government of India?
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SHRI P. RAJENDRAN [ would like to make a few points. Firstly, our Minister has
stated that the MPs cannot be included in the National Disaster Management Authority.
Two MPs - one from the Treasury Benches and one from the Opposition Benches - may

be included in the National Disaster Management Authority.

Secondly, several points were raised seeking clarification. So many organizations
have collected money in the name of natural disasters. In the case of Tsunami, 400 NGOs
have collected money, as per the Press reports, above Rs.5,000 crore. What was the
purpose for their collecting money? This Authority should have the power to hold an
inquiry. This money has to be accounted. The collection of money should be accounted.

Thirdly, a clarification was sought about public awareness. Public awareness of
natural disasters should be included in the curriculum from the primary school stage
itself. Everybody should be aware of the natural calamities. On these points, I am
seeking the clarification.
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SHRI BIKRAM KESHARI DEO What I would like to know categorically from the hon.
Minister this. Would the Government locate the Disaster Management Institute in the
State of Orissa as Orissa is always disaster-prone? Already a track record is there. Will
the Minister and the House consider locating the Disaster Management Institute in

Orissa? If it 1s located in my constituency, Kalahandi, I would be grateful.
SHRI A.V. BELLARMIN I may be permitted to lay my speech on the Table.

MR. CHAIRMAN : All right.
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There must be some arrangement on the global basis to meet the disasters in future.
Some scientific arrangement between nations should be there. In this regard, is there any
proposal before the Government? Some developed countries should come together for
having arrangement to meet the disasters. Some method should be in place for even
predicting the disasters so that people can get to know in advance the information about
disasters.

SHRI SHIVRAJ V. PATIL: I will reply to your question first. We have made that kind of
an arrangement in the law. The National Disaster Management Authority will be speaking
to the Disaster Management Authorities or the Departments and the Ministers in other
nations or with the International Disaster Management Authority in this regard. It is
provided that the National Disaster Management Authority will also help other countries
and receive help from other countries in order to prepare the plans and help. It 1s already

provided.

As far as Zila Parishad and other things are concerned, I have said that the MPs
and MLAs should be associated with the disaster rescue, relief and rehabilitation. It can
be done. There is no difficulty in doing under the present law. Only difficulty 1s in having
the ex-officio Member. As far as funds are concerned, let us understand this.

One is the Calamity Relief Fund and the National Calamity Relief Fund. Under
these Funds, the resources, which are available, are very limited. Under these Funds, only
that amount of money is available which the Finance Commission allows. The amount,
which is available, is not sufficient at all. We shall have to help them. The difficulty with
our officers in my Ministry and with hon. Members and others is that we are coming to
the conclusion that it is only under these two Funds that the Government of India is
capable of helping the State Governments. That is not the case. These two Funds are there
for giving immediate relief without waiting for anything. But, over and above this amount
of money, if more money is required, it i1s possible for the Government of India to take a
decision in the Cabinet and help. That is exactly what we are doing. We have given
Rs.500 crore to many of the States. Gujarat got Rs.500 crore; Maharashtra got more than
Rs.500 crore; Karnataka got nearly Rs.500 crore; Tamil Nadu got Rs.500 crore; Andhra
Pradesh got nearly Rs.500 crore; and Jammu and Kashmir also got. This kind of money is
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not going to come from these Funds. These are special funds or special amount of money
given to the States. Let us understand that these funds are created to help the States
immediately without waiting for anything. More than that, we are giving funds to the
State Governments. Let us understand that the State Governments also have a duty to help
their own people. If they do not do that and all the time say that money has to come from
the Union Government, that is also not correct.

The NGOs can help. We have provided in the law itself about this. There is no
difficulty. The NGOs have been helping and whatever help they give, at least, there is
nobody to criticise them; everyone praises them. But anything done by the Government is
criticised. It should be criticised. We have made arrangements in the law under which
NGOs will have no difficulty in participating or helping in these activities.

One of the Members has said that NGOs have been collecting the money. Is it
being spent properly? As far as funds collected by the NGOs are concerned, these NGOs
will be subject to the laws of the land. The law on cooperative societies is there. We have
the law on registration. Any fund collected by them has to be spent for the purpose for
which it is collected. If it is not spent, that fund has to be utilised in a manner which is
allowed by the rules and laws. If they are not doing, they are liable to be prosecuted or
liable to the proceeded against. That will be done by other organisations in the State. It is
not done by the organisations at the national level.

As far as having a curriculum in the school is concerned, we have already
provided for it. We have not only provided for it but we have also prepared the courses
which can be adopted by educational institutions for informing the youngsters as to how
they should conduct themselves and help in times of calamity. There is no difficulty.
These were some of the points which were raised. ... (Interruptions)

SHRI BIKRAM KESHARI DEO : What about my question?

SHRI SHIVRAIJ V. PATIL: Your question gets a negative reply because there will be
demands from many others.
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MR. CHAIRMAN : The question is:

“That the Bill to provide for the effective management of disasters and for
matters connected therewith or incidental thereto, as passed by Rajya Sabha,
be taken into consideration”.

The motion was adopted.

MR. CHAIRMAN: The House shall now take up clause by clause consideration of the
Bill.

The question is:
“That Clause 2 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 5 were added to the Bill[pl2].

Clause 6 — Powers and functions

of National Authority

MR. CHAIRMAN : Now, Amendment Nos. 2,3, and 4. Dr. Babu Rao Mediyam, are you

moving your Amendments?

DR. BABU RAO MEDIYAM (BHADRACHALAM): No, Sir, I am not moving my

Amendments.

MR. CHAIRMAN: The question is:
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“That clause 6 stand part of the Bill.
The motion was adopted.
Clause 6 was added to the Bill.

Clause 7 was added to the Bill.

Clause 8 —
Constitution of National

Executive
Committee

MR. CHAIRMAN: Amendment No. 9. Dr. R. Senthil, are you moving your Amendment?

DR. R. SENTHIL (DHARMAPURI): I am not pressing my Amendment, but I would

request the hon. Minister to kindly consider my amendment.
MR. CHAIRMAN: So, I presume that you are not moving your Amendment.
The question is:
“That clause 8 stand part of the Bill.”
The motion was adopted.
Clause 8 was added to the Bill.

Clause 9 was added to the Bill
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Clause 10 — Powers
and Functions of

National Executive Committee

MR. CHAIRMAN: Amendment No. 5. Dr. Babu Rao Mediyam , are you moving your

Amendment?
DR. BABU RAO MEDIYAM : No, Sir. I am not moving my Amendment.
MR. CHAIRMAN: The question is:
“That clause 10 stand part of the Bill.”
The motion was adopted.
Clause 10 was added to the Bill.

Clause 11 was added to the Bill.

Clause 12 —
Guidelines for minimum
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standard of
relief

MR. CHAIRMAN: Amendment No. 10. Dr. R. Senthil, are you moving your

Amendment?
DR. R. SENTHIL : Sir, I am not moving.
MR. CHAIRMAN: The question is:
“That clause 12 stand part of the Bill.”
The motion was adopted.
Clause 12 was added to the Bill.

Clauses 13 to 17 were added to the Bill.

Clause 18 — Powers
and Functions of state Authority

MR. CHAIRMAN: Amendment Nos. 6 and 7. Dr. Babu Rao Mediyam, are you moving

your Amendments?
DR. BABU RAO MEDIYAM : Sir, I am not moving.

SHRI SHIVRAIJ V. PATIL: You can ask all the Members whether they are moving their

Amendments or not.
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MR. CHAIRMAN: The question is:
“That clause 18 stand part of the Bill.”
The motion was adopted.
Clause 18 was added to the Bill.

Clause 19 was added to the Bill.

Clause 20 -
Constitution of State Executive
Committee

MR. CHAIRMAN: Amendment No. 11. Dr. R. Senthil, are you moving your

Amendment?

DR. R. SENTHIL : I am not pressing my Amendment but I would request the hon.
Minister to consider inclusion of all the 500 district officers. It can be done as an order.

MR. CHAIRMAN: So, I presume that you are not moving it.
The question is:
“That clause 20 stand part of the Bill.”
The motion was adopted.
Clause 20 was added to the Bill.

Clauses 21 to 24 were added to the Bill.
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Clause 25 —
Constitution of District Disaster
Management Authority

MR. CHAIRMAN: Amendment No. 1. Shri C.K. Chandrappan, are you moving your

Amendment?
SHRI C.K. CHANDRAPPAN (TRICHUR): This is about the District Co-Chairman.

MR. CHAIRMAN: You may tell me whether you are moving it or nots).

SHRI C.K. CHANDRAPPAN : If the Minister agrees to that, I would not press to move
it[k14].

SHRI SHIVRAJ V. PATIL: If there are two Chairpersons, co-Chairperson, the senior one
will preside and the junior one will not preside. If in West Bengal the State Minister’s
rank is given to the President of the Zila Parishad, he will preside and not the District

Collector.

SHRI C.K. CHANDRAPPAN : The Panchayati Raj system is there in most of the districts
in our country and Zila Boards’ Chairmen are there. It would be better to say that District

Council Chairman will preside over that.

SHRI SHIVRAJ V. PATIL: I will explain it. This is a very important point. Without
understanding the administrative machinery available in the district, if we take any
decision, it will create problem. Zila Parishad has limited jurisdiction. It does not have
the jurisdiction and so the Zila Parishad Chairman will not be in a position to issue orders
to the officers in Irrigation or Transport Department. That sort of difficulty was faced in
some States where the Zila Parishad was there and that is why the Minister was made the
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Chairman. In this case we are saying that if he has a State Minister’s rank, it 1s he who

will preside and not the District Collector. We cannot have the District Collector as the

Chairperson. Otherwise, it will be difficult for him to discharge his duty and also

provide relief.

MR. CHAIRMAN : I presume Shri Chandrappan that you are not pressing your

amendment. Dr. Senthil, you are also not pressing your amendment.
The question is:
“That clauses 25 to 60 stand part of the Bill.”
The motion was adopted.

Clauses 25 to 60 were added to the Bill.

Clause 61 — Prohibition against Discrimination.

MR. CHAIRMAN: Dr. Babu Rao, are you moving your amendment?

DR. BABU RAO MEDIYAM : In view of Minister’s reply, I am not pressing for it.

MR. CHAIRMAN: The question is:
“That clause 61 stand part of the Bill.”
The motion was adopted.
Clause 61 was added to the Bill.
Clauses 62 to 79 were added to the Bill.

Clause 1, the Enacting Formula and the long Title were added to the Bill.
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MR. CHAIRMAN: The Minister may now move that the Bill be passed.

SHRI SHIVRAJ V. PATIL: I beg to move:
“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.
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